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NO15OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

5. ORDER DATrn 28-11-2000. 

It is submitt by shri 3,MQhant on 

eh1f of learned counsel for the applicant that 

s h e does rot want to pursue this OA and s h e wants 

to wjtjraw the OA.It is suomitted oy learni 

senior standing Counsel that the relief claimed by 

the .app1icnt has already oeen grant& to her. 

Lea rfleLl Counsel for the applicant, has filed a 

Memo seeking withdrawal. We have heard 4r,s.Mohanty 

on oehalf of j€arnd counsel for the appliCant and 

Mr.AK.30se,learfl& sr,Sanding CoUns:lappearing for 

the Respondeflts.In vied of the r1emo f1Led the CA 

is 'josd Cf as withdrawn, 
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